// CIRCULAR //
No A/62 | Jabalpur dated 09/01/2021

In continuation of earlier circular(s)/direction(s) issued by the
High Court from time to time, Hon'ble the Chief Justice of the High
Court of M.P. having taken into consideration all the prevailing
factors, has been pleased to issue directions regarding functioning of
the Subordinate Courts as follows:-

In continuation of Circular No.A/3120 dated
11.12.2020, the regular limited physical
functioning for the Subordinate Courts s
hereby extended from 11" January, 2021 till
15™ January, 2021, as per Circular No. D/2377
dated 27.06.2020, Circular No.Q-12 dated 4"
May 2020, Circular No. B/2655 dated
24.07.2020 and other relevant
guidelines/directions issued by the High Court.

By order of Hon'ble the Chief Justice
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